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Transport subsidy to Arunachal Pradesh for industrial sickness in the ecoun-
try. Among the major causes are:

660. SHRI NYODEK YONGGAM: faulty project planning, management
Wil] the PRIME MINISTER be pleased to deficiencies inefficient financial con-
state: trol, diversion of resources, Inade-
quate attention to R&D, obsolescence

(a) whehter itis a fact that the .

decision of the previous Government to c;fw. dus:ﬁ:ln omkggel aai?gns maciltllr;ery, pooi:'l
release transport subsidies to the Govern- market demand l;i gh cogtge and
ment of Arunachal Pradesh to the tune of scarcity of raw‘ muaterials and other
Rupees two crores ecighteen lakh eight inputs and infrastructural  const-
thousand eight hundred twenty seven (Rs. raints.
2,18,08,827/-) is still pending unpaid;
.nd (¢) For revival of sick industrial
units, Government of India have
got a uniform policy for the whole
country. Some of the important as-
pects are as follows:—

(b) if so, what are the reasons there-
for?

THE MINISTER OF STATE IN THER

MINISTRY OF INDUSTRY (SHRI P. J. (i) The Government have enac-
KURIEN): (a) and (b) Out of a claim ted a comprehensive legislation
for Rs, 2,18,08,827/- received from the namely ‘The Sick Industrial Com-
Government of Arunacha] Pradesh, an panies (Special Provisions) Act,
amount of Rs. 2,12,71,512/. was released 1985°. A quasi-judicial body designa-
to the State Government in respect of ted as ‘The Board for Industrial
eligible units in March, 1991, and  Financial Reconstruction

(BIFR)' has been set up under

Closed/sick industrial units in Arunachal the Act to deal with the problems

Pradesh of sick industrial companies in

i y has

Will the PRIME MINISTER be becomme operational wil :
pleased to sfate: from the v, . :
i ii) T f Indi

(a) what is the number of closed/ () '.I‘he (l;{eservial:l?:é: ° to th:

sick small and medium  industrial have issue g:h ines fo e
units in Arunachal Pradesh: panks for strengthening !

toring systems and for a'rre:stmg

(b) what are the reasons for their industrial sickness at the incident

sickness; and stage so that  correcttive measures

in time.
(c) what efforts have been made are taken in i

to revive these units? (iii) The banks have also heen

THE MINISTER OF STATE IN directed by the Reserve ]?a.nk.of
THE MINISTRY OF INDUSTRY India to formulate rehabilitation
(SHRI P. J. KURIEN): (a) Data on packages for the revival of poten-
sick industrial units assisted by the tially viable units. The banks and
banks in the country is being collec- financial  institutions evolve rc.ha-l
ted by the Reserve Bank of India. | pilitation packages for the reviva
However, they do not collect specific | of sick units,

data on closed industrial units. As
per the latest information available
from Reserve Bank of Indiz there
are 20 sick units in SSI sector and
one sick unit in Non-SSI sector in
the State of Arunachal Pradesh as rehabilitation of potentially viable .
at the end of December, 1988. Gick units without reference to

(b) A number of causes, both RBI both in the large and smal

£ nl1 PdA4int 11 - v nansihl 1 ~tare

(lv) Reserve Bank of India have
also issued guidelines separately
to the banks indicating para-
meters within which banks could
grant reliefs and concessions for
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(v) Government of India intro-
duced a Margin Money  Scheme
w;'th a view to supplementing the
efforts of the State Governments
in reducing the incidence of sick-

ness in the small scale sector.
Under the liberalised scheme
the maximum amount of assis-

tance per unit available to sick
small scale units for rehabilitation
has been increased from Rs. 20,000
to Rs. 50,000/-.

(vi) An Excise Relief Scheme
for weak units has also been an-
nounced. The scheme would apply
to any unit in which 50 per cent
or more of the maximum net
worth in any of the previous five
accounting years has heen eroded

by accumulated losses. The unit
should have a rehabilitaticn,
modernisation or diversification

package approved by a designated
financial institution. The eligible
unit would be entitled to an jin-
terest free loan, with a grace
period of 3 years and repayable
over Seven years, amounting to

50 per cenmt of its actual excise
payments for three years subse-
quent to the approval of .the
scheme. The total amount  giveh

by way of such ‘excise loans’ will
not exceed 25  per cent of the over-
all cost of rehabhilitation/moderni-
sation/diversification.

(vii) A small Industries Deve-
jopment Bank of India  (SIDBI)
has been established in April 1990
to function as an Apex Bank for
tiny and small scale industries.
The paid up capital of this bank
is Rs. 250 crores.

662. [Transferred fo 30eh July,
1991.]
Setting up of a Consumer Protection
Fund
663. SHRIL KRISHAN LAL

SHARMA: Will the PRIME MINTS-
TER be pleased to state:

(a) whether Government propose
to set up a Consumer Protection
Fund:
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(b) if so, the details of, the proposed
fund; and

'(c) by when a final decision in
this regard is likely to be taken by
Gaverament?

THE MINISTER OF STATE IN
THE MINISTRY OF CIVIL SUp-

PLIES AND PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN
AHMED): (a) to (c) The matter

has been taken up with the Minis-
try of Finance,

Eligibility Scheme for inveniors te
become Entrepreneurs

664. SHRI KRISHAN LAL
SHARMA: Will the PRIME MINIS-
TER be pleased to state:

(a) whether it is a fact that the
Department of Science and Techne-
logy had worked out a scheme to
encourage inventors to become en-
trepreneurs in the backward regions -
of the country;

(o) if so, the details of the scheme;

and

(¢) progress achived in providing
employment under the scheme, loca-
tionwise?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS (SMT. MARGARET ALVA):
(a) No, Sir.

(b) and (c) Does not arise.

Upnliftment of Neglected Villages

665. SHRI KRISHAN LAL
SHARMA: Will the Minister of PLAN-
NING AND PROGRAMME IMPLE-
MENTATION be pleased to state:

(a) whether there is any proposal
to uplift existing villages which were
neglected so far: and

(b) if so what steps Government
are taking or propose to take in this
matter?



